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(b) whether the  Government propose to merge 
these banks for improving their functioning, 

(c )  whether rural banks are incurring losses In 
\he absence of such a merger;  

(d)  if so ,  the details thereof, and 

(e)  whether the pay-scales revised In 1995 are 
not belng given to the employees 01 rural banks? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) [a )  
No, Sir. 

(b)  I n  the  pas t ,  var ious al ternat ives l n c l u d ~ n g  
merger were considered for revamping the R e g ~ o r a l  
Rural Banks (RRBs),  and a dec i s~on  has been taken 
to r e v ~ t a l ~ s e  them o n  a "stand alone" basis 

( c )  and ( d ) .  No. Slr Whi le most of the RRBs are 
lncurrlng losses the losses are malnlv a l t r~kutab le  
to  h ~ g h  e s t a b l ~ s h m e n t  c o s t s  l ow  r1,arglns low 
bus lness vo lumes relat lve to  branch network and 
poor recoveries 

( e )  Does not ar ise s lnce no pay revlslon has 
heen effected In the RRBs In 1995.06 

(Eng 11s h]  

Duty  E v a s i o n  by Manufac turers  of 
Po l yes te r  Staple F ibre  

' 5 5  SHRI SANA? KUMAf i  MANDAL Wlil !he 
M ~ n ~ s l e r  of FINANCE: b e  pleasea l o  slate 

( a )  whetrler the an! ( -ovas~an Dtrectcrate of the 
Central Board o f  Exc.lse and Customs ICBECJ has 

I , f ~ a t e d  1nvesllgattor:s to recover over Rs 1000 crore 
? '  C e n t r a l  E x c l s e  d u t y  a l l eged l y  e v a d e d  by  

rr '~anufacturers crf palyesler staple 11hre [PSF' i  an3 
lts users 

( c )  Ihe  oulcome of the investlgatlons wade and 

(d )  the measures taken Ir.1 prevent such  evaslon 
ot Central  exclse duty by these polyester staple f ~ b r e  
rnanufacturers and I T S  users7 

THE MINISTER OF FINANCE AND MiNlSTER OF 
COMPANY AFFAIRS (SHRI P CnIDAMBARAMl !a1 
to ( d )  The D~roctora te  General of Ant1 Evasion af  the 
Central  Board  o f  Excise & Cuslonis ha\ie ln~t ia ted 
lnves l iga t~ons on recelpt o f  ~nfc~rn la l lon  agalnsl some 
f t l a n u l a c t u r e r s  of Po l yes te r  S t n p l ~  F ~ b r e s  a n d  

9 , ;  lnners of yarn  Tho I ~ V ~ S I : ~ ~ I I ~ ~ I S  c ~ n d u c t e d  SO 

!ill have revealed, prima t i ~o to  ovilslon of Central 
Exclso duty 01 the order of R s  15 crc?res 

l n v e s t ~ g a t l o n s  c o n d u c l o d  show that the  sa ld  
manufacturers wore c l e n r l n ~  sub.standard quall ly of 
f ibre or l ow  us 'waste , nttractlng lower rate o f  Central 
E x c ~ s e  Du ty  S o m e  users  of S I  r ?  f lbrus/ tow had 
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claimed that the yarn manufactured by  t hem was not 
excisable as it con ta~ned  more than 50% 'waste' In 
combination with vlscose 

Based on  invest igat~ons conducted so far a show 
cause  not ice  demand lng  cen t ra l  e x c i s e  d u t y  of 
Rs.24 79  lakhs has been lssued to  one of the  f ibre 
manufacturers, lnvest~gat ions  in respect of others are 
In progress. 

In order to prevent such evas ion,  s teps were 
taken in the Budget of 1995-96 to amend the duty 
structure of 'waste' of PSF and al l  other man-made 
fibres by placing them under a common sub-head.  A 
rrllnrrnum exclse duty of Rs.101- per  k g ,  was also 
prescribed lor all such 'wastes'  A fur ther change  
was made to the effect that the expression 'staple 
f~t;re shall Include 'waste' of synthetic staple f ibre of 
filament and waste of artiflclal staple f ibre or filamen! 
so that yarn manufactured even b y  use  o f  waste 
flbres pays duty 

Tram Sys tem i n  D e l h i  

' 56  SHRI HARlN PATHAK : WIII the M in~s te r  
o f  SUREACE TRAKSPGRT b e  pleased to state 

, a 1  whether the Government  have  t a k e n  any 
de:,s13:, f3r provlslan of High Speed Tram Syslern IQ 

the N a : ~ o ~ a l  Cap~ ta l  Terri!ory of Delhi ,  

! b ;  11 so the d e t a ~ l s  t he reo f  a n d  tPe f u ~ d s  
allocated for the purpose. and 

I C ~  t he  t ~ m e  by  w h l c h  I! IS  l ~ k e l y  t o  b e  
~mp lemen ted?  

THE M l N l S T E R  O F  SURFACE T R A N S P O R T  
(SH i i l  T G VENKATRAMAN) ( a \  The proposal  to! 
Ihe ~n!roduct~or:  o f  H ~ g h  Speed Tram System In the 
Natronal Capital Terrllory of D e l h  on 6u1ld 0pera:e 
Transfer (BOT]  b a s 6  IS under cons~dera t lsn  of the 
Government 

1b1 and I;) Do nct arlse 

I ncome Tax Payers 

' 5 7  SHRI ANANTH KUMAR Will the M~r rs te r  
of FINANCE he pleased to state 

(,a) the total number o f  Income.tax payers dur lng 
the year 1994-95  

( b \  whether the number ot Income tax payers  
h a v e  ~ n c r e a s e d  d u r ~ n g  1 8 9 5 - 9 6  o v e r  I h e  
correspondlng year 1994 -95 ,  

(c )  whether any a c l ~ o n  has been taken to  stmpll!y 
the Income lax process so that revenue earned l rom 
Income can be increased, and 

(d l  11 so the details thereof? 


